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LI 
Applicant Dinesh 	Kumar Abrol had 	filed 

O.A.3185/2002. 	It was dismissed on 24.2.2004. Reliance in 

this reaard was placed onthe Division Bench decision of 

the Delhi Hiah Court in the case of Smt. Babli and another 

etc. 	V. 	Government of NCT of flelhi Anri flthorc 	raiD 

No.4651-4653/2001 	decided on 31.8.2001. 	It was held that 

keerjjna in view the same. this Tribunal has no jurisdiction 

to entertain the petition because allotment of residential 

accommodation is not a condition of service. 

Z. 	 Applicant seeks review of the said order 

contending that it is one of the conditions of service. 

On appraisal of the application, we find that the 

matter does not require rearguing. There is no error 

apparent on the face of the record because there is nothing 

shown that it would be a condition of service. 

Resultantly, the review application must fail and 

accordingly is dismissed in circulation. 
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